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Serial 	 Office note as to 
No. of 	Date of 1 	 Order with Sinature 	 action (if an' 
Order 	Order 	 taken on ocder 	,. 

3 20.7.95 adjourned to 21.7.1995 for orders 

at the request of Sr.Standing Counsel 

4 21.7.95 

Shri Ashok Mishra, ftimg w± 

Mb M3 	MIN JRE± DIE) 

MMEER (JuDiM) 

}ard Shri P.Ccharya, learned 

counsel for the petitioner, who submits 

that a repre sentat ion was duly submitted 

to the Chief Generctl 1vnager, Telecommuni 

cations, Bhubaneswar, on 30.5.1995, in 

pursuance of the directions contained in 

our order No.2 dated  22.5.1995. Shri U.L 

Mohapatra, learned Additional Standing 

Counsel denies the receipt of such 

representation. The applicant is, theref 

L directed bow to submit a fresh represent 

L by Registered Post within one week to th 

Chief General Mnager, Telecomrunication 

Bhubaneswar, from to-day and the sane 

shall be disposed of by the C.G.MaTa, 

Bhubaneswar within two weeks, from the 

date of receipt of such repre sentat ion. 

Until the disposal of the representation,} 

the transfer of the applicnt is stayed, 
already been 

if hels notLrelieved. 	 - 

The application is thus disposed 

of. ind over copies of the orders to the  
- 

counsel for both 

--- 
\ 


